1001 Business Advisory
Commiittee

MESSAGES FROM RAJYA SABHA

Secretary: Sir, I have to report the
following two messages received from
the Secretary of Rajya Sabha:

(i) “In accordance with the
provisions of rule 125 of the Rules
of Procedure and Conduct of
Business in the Rajya Sabha, I
am directed to inform the Lok
Sabha that the Rajya Sabha, at
its sitting held on the 22nd
November, 1956, agreed without
any amendment to the Union
Territories (Laws) Amendment
Bill, 1956, which was passed by
the Lok Sabha at its sitting held
on the 15th November, 1956.”

(ii) “In accordance with the
provisions of rule 125 of the Rules
of Procedure and Conduct of
Business in the Rajya Sabha, I
am directed to inform the Lok
Sabha that the Rajya Sabha at its
sitting held on the 22nd Novem-

ber, 1956, agreed without any
amendment to the Manipur
(Village Authorities in Hil

Areas) Bill, 1956, which was
passed by the Lok Sabha at its
sitting held on the 14th November,
1956.”

—

BUSINESS ADVISORY COMMITTEE
FORTY-THIRD REPORT

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
I beg to move:

“That this House agrees with

the Forty-third Report of the
Business Advisory Committee
presented to the House on the

23rd November, 19567,
Mr. Sp;aker: The question is:

“That .this House agrees with
the Forty-third Report of the
Business Advisory Committee pre-

. sented to the House on the 23rd
“ November, 1956.”

The motion was adopted.
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PAPER LAID ON THE TABLE

STATEMENT RE. Roap TRANSPORT
CORPORATIONS (AMENDMENT) ORDI-
NANCE

The Deputy Minister of Railways
and Transport (Shri Shahnawaz
Khan): On behalf of Shri Lal
Bahadur Shastri, I beg to lay on the
Table a copy of the explanatory
statement giving reasons for imme-
diate legislation by the Road
‘fransport Corporations (Amendment)
Ordinance, 1956, (No. 8 of 1956) as
required under Rule 89 (1) of the
Rules of Procedure and Conduct of
Business in Lok Sabha. [See Appendix
II, annexure No. 80.]

FARIDABAD DEVELOPMENT COR-
PORATION BILL——contd.

Mr. Speaker: The House will now
take up the further consideration ot
the following motion moved by Shn
J. K. Bhonsle on the 23rd November,
1956;

“That the Bill to provide for
the establishment and regulation
of a trading Corporation for the
pwrpose of carrying on and pro-
moting trade and industry in the
town of Faridabad, assisting in
the rehabilitation of displaced
persons settled therein and for
matters connected therewith, be
taken into consideration.”
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Shri Nand Lal Sharma  (Sikar):
On a point of order, Sir. Is it an
argument against the subsidy being
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given to the Faridabad Corporation
or is it the subject under considera-
tion?

Mr. Deputy-Speaker: How could
that be a point of order?.

Shri Nand Lal Sharma: Is that the
subject under considergtion?
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Shri M. K. Moitra (Calcutta North:
West): Sir, I rise to support this Bill
While supporting this Bill, it strikes
me that when the Government with
its paraphernalia of a legal depart-
ment formed the old Faridabad Board,
it escaped their notice that they had
formed a Board which could neither
sue nor be sued. 1 do not know how
such a loophole could find its place in
this.

Government have got a big Legal
Department and whenever such a
body is constituted they should see
that that body should be capable of
suing and being sued. -

Mr. Deputy-Speaker: Such Corpo-
rations should be body corporate.

The Minister of Rehabilitation (Shri
Mehr Chand Khanna): The hon. Mem-
mer is referring to the past body.

Shri K. K Basu (Diamond Har-
bour): Money has already been spent.
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Shri M, K. Moitra: But they have
set up such a Board that it can neither
be sued nor sue.

Mr. Deputy-Speaker: We are think-
ing of the past mistakes in order to
be more careful for the future.

Shri M. K. Moitra: I am just pointing
these out to Government.

Previous speakers havée: welcomed
the Bill and have suggested that
more such corporations should be
established in other places also. The
House knows that this problem of
rvefugees remains a sorrowful chapter
in our history. These refugees had to
leave their hearth and home and had
to come here; all of us know the
troubles they had to undergo for set-
tling themselves here. They had to
run from pillar to post and post to
pillar for some help for rehabilitation
and I must say that the help given to
them was not sufficient.

Mr. Deputy-Speaker: Is it inten-
tionally that they had to run from
post to pillar, while normally one runs
from pillar to post?

Shri M. K, Moitra: I am glad that
you interrupted: in the case of the
refugees it is the reverse.

Mr. Deputy-Speaker: That is exactly
what I wanted to know, whether it
was deliberate, the reversal of the
normal course.

Shri Mehr Chand Khanna: The
difference is between East and West.

Shri M. K, Moitra: I am coming to
the East.

While welcoming the FaridaBad
Corporation Bill, I wish that some such
Corporation Bill for the refugees
from East Pakistan should have been
brought before the House simultane-
ously with this Bill. About sixty
lakhs of refugees have come from East
Pakistan; several townships have been
formed, such as Habra, Taherpur and
Fulia but no such corporations have
been set up. You know how the
affairs of these townships are manag-
ed. The refugees have to make
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repeated visits to Auckland House
for loans, only to be negatived at
last. They go there day after day for
help and at last their applications are
refused. If only such corporations
had been established in localities
where refugee townships have sprung
up, their condition would have some-
what improved and they would have
got an opportunity to rehabilitate
themselves by taking to industries.

I am glad of the measures proposed
to be taken under this Bill to rehabili-
tate the refugees. It is necessary that
new industries should sprung up to
help them to rehabilitate themselves.
I except to hear from the hon. Minister
that such steps will be taken for the
refugees of East Pakistan also.

Coming to the Bill before the House,
the Statement of Objects and Reasons
says that Government want to set up
an autonomous body. I have scanned
through this Bill, but do not find even
an iota of that autoncmy. I would in
this connection refer the House to sub-
clauses (1) and (2) of clause 5.

“(1) The term of office and
conditions of~ sgervices of the
Chairman and other members
shall be such as may be pres-
cribed;

(2) The Chairman or any other
member may resign his office by
writing, etc.”

Clause 4 says—

‘“The Corporation shall consist
of a Chairman and such other
members being -not less than four
and not more than eight, as the
Central Government may, by noti-
fication in the Official Gazette,
appoin » .

So it is clear from clause 4 that the
Government will appoint the members
of the Corporation; there is no elective
measure introduced. While Govern-
ment professes to convert this society
into a socialist pattern of society, we
would expect in the measures brought
forward by them provisions which
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would encourage the early realisation
of that goal. Where is the process of
democratisation here? Government
takes the responsibility of appointing
all the members of the Corporation.
How will they be appointed? It has
not been stated. Probably they will be
nominated, may be from among the
refugees, may be from among officials.
This has not been clearly stated here.
We would like to know from Govern-
ment whether they would introduce
some sort of democratic measures,
some sort of elective measures, so that
the representatives of the refugees
may find some place in the Corpora-
tion,

Then Government have made provi-
sion for appointment of an Adminis-
trative Officer in clause 12.

“There shall be an Adminis-
trator of the Corporation who
shall be appointed by the Cen-
tral Government.”

What will be his relation with the
Corporation? Will he be a super-
Chairman, or a super-official, who will
control this Corporation? This has
not been stated in this Bill. And so
much undefined powers have been
given to this Administrator that it
will never help Government in deve-
loping the soclalist pattern of society.

Mr. Deputy-Speaker: The hon.
Member complained of autonomy in-
grafted into that body and he now
complains of too much power being
given.

Shri M. K, Moitra: I did not com-
plain of autonomy. 1 said that the
Statement of Objeéts and Reasons
says that it was the intention of Gov-
ernment to set up an autonomous
body. They have brought forward
this Bill to set up a statutory body,
but have not tgken any step to demo-
cratise it. That was what I was
pointing out.

Shri Mehr Chand Khanna: May 1
draw the attention of the hon. Mem-
ber to clause 2(e)?
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Shri M. K. Moitra: Clause 2(e)
says—

“(e) ‘‘prescribed” means pre-
scribed by rules made under this
Ac ”

Who will make the rules? That is
what I want to know from the hon.
Minister, We are also interested to
know whether in the rules any elec-
tive measures would be provided.

Now I come to the question of audit.
Clause 25(2) says—

“The accounts of the Corpora-
tion shall be audited at such times
and such manner as may be pre-
scribed.”

It is not clearly mentioned in the
Bill, who will appoint these auditors
or who will be the auditors. Will the
Corporation appoint some private
auditors to audit their accounts, or
will they be audited by Government?
We want that this audit shouid take
place under the control and supér-
vision of the Auditor-General of
India, because it will be almost a Gov-
ernment body and its accounts should
be audited under the supervision of
the Auditor-General.

Now, clause 24 says—

“The Corporation shall prepare
in such form and at such time
each year as may be prescribed
an annual report giving a true
and full account of its activities,
ete., ete.”

We would press that this report
should be placed before Parliament
so that Members of Parliament may
get an opportunity to know how this
new Corporation is being worked and
how many refugees have been rehabi-~
litated and what help they have given
to the refugees to rehabilitate them-
selves. We are anxious to know these
things. We would like to hear from
the hon. Minister whether he is pre-
pared to place the annual Teports
before the House.

I will voice my support to the sug-
gestion made by Pandit Bhargava that
the employees who have been work-
ing in the Board should be taken
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over by the new corporation. He
has very nicely pointed out that the
object of the Bill is to rehabilitate”
the refugees and that it is necessary
that the officers and employees now
working on the board should not be
retrenched or left in the lurch. We
know the condition of the insurance
workers. After the Insurance Cor-
poration has been formed, the salaries
of the insurance workers have been
reduced. That example should not be
followed here. Only very few have
been working here and their service
conditions and émoluments should
not be adversely affected. With these
suggestions, I support this Bill.
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*YE graT AEF 4 M A FOE W
wrf gfar ag 1 + ©F ¥ fag Iy
T A1 3 fod T FfFT wely aw ag
wY frewm gy a% s g <9 @l v ?
wafy @@t T A A =fgaw =,
afirr 7, orfad F3F ®T 9
faraT 13T, aver wifs 7 o qgF 9T w9
s wrow fem, oy wWE SR
gHd T gF7 AR HH 9 FTEEA
Y TqIfea FH FT WEAITFAT TE |

ol weT TR Y § T AW
gf W< § xg-a 9% fawy a= v
g fF wiRes ¥ waw & a8 fagaa
T4 fear T § fr Sed g9 faatee
Isrmtgmmwa”nwmqn
I w & o Jifewr faeew (sae
1) 4@ T @ & AR Efafe

(voras) fordy wfees smfeag (-
O gfewrd) gamEr @ & s9sy
qifenr w1 wfgere oY 7&F R war
g W GNifRe sifeaT @ 99
a1 F1 wfgF §F 96 a1 7 ag
T R A ar fafea o F T8 =6
ST FFAY § 1 @ & gwd F@ W
& 5 ag wAfai & wr & @ 9y
ANz 4 2 TR | WS W T

FT T AR THE A F w2 fafra

& a1 7 wf € § 1 A Frdew s
g 5 S ag gar fagr o § fe ofr-
et w1 fr Sad wfafafee faar g,
Y W fAar g 1 7 g o [
g 5w sroew & oifeamie a
+# afx wfafefoe faar a7 @t ag @
wafaa & g

grdte ot (sht e wwn)
gy sfafafa sere & & ar
w7

=t A=y W 5l - gy A wwar
e T oo FTE | N
fr agr a¢ AT & s faww 9w
#Tq Y 8 999 F femr o

aror afew w (fgw) - o=t
fr g g

META@ AT @ARA F
T G FET A1gar | X &Y FEAF xow
& g g f5 fagra s & sA
w1feq for deg w7 ff Sud oF wfafafa
g =fed

oF @O FY M A ¥ ga
AT 1T g | 9T g frearst
ot 7 39 dufew 957 fed | ® 9
e arai A ggaa A g 1 ¥ §
1% &g A7 = § fw wedy o I
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fea =afeat =1 famama ot @ar qE"
¥ g1 7 & | I @Y wgw ¥ q@
e € 1 9y ow i A §
for @ 7 Twar WX 48 e Haw

Tt E g, S 4 qrer AST & e e
w1 #1E Wt safog o w T gwar @
for & [Tt o w=T o A Y gar
& W foas q s 9 97 @F &
AN A 1IN G A fxa $
S Rl 99 9 w9 w9 &, @

AT &, I9% AT ® =t wqy gfads
g @ @ &+ afy www o afed
¥ 99T IqF A79 F ofEdT g @
TH ¥ 73 BT FrE A gar =afaw T o
T XWX THAAT AT A FL |

R XA wTT § 5 oA ww
v FA7 T7@AT AT (W) F & F
aF Y T [F € | THY UW AT 9 2|
§ O ow qar TFar § f& S 3=
wrew wqar W Foefar oo
(sa=t =) & ©v §F gwiw ()
A W ATHE AT @ @ 1 F
wwar § fe o zroafyw ¥ a7 w@t
s wfgae fedqeqz. (drnfies
IafT) R A @ SR SR
(w=w) wfas 7 grm

4 gwwar § fr gr I Iohfem
oY A fF wTad § & WY a9T ger
§ T eifer 2@ & 99 =t
¥ Ot gg qfcheafa 7 WA ¥ w©
@ € WX 3e @, e Ao & oW
T TER FEEAT FIAT AHTL 6T
w=Feq d | 773 AE a% BOIHAR ¥ e
e i @mET dgEm e
OET YT AT § 9% T ¥ A
%@t § B ag Al wrrew w9
2 fr a2 arwatas agraar sehfedt
&Y A ¥ wrfaw & 9% 1

as guw fay (fesr  sro—

L aftaw) : SATSEw AEEw, SO

FawHe  FURTT Tfim F@ &
Ie ¥ W faer o A= | weqy feav
T 2, W Iq H @ F@TE | -
w (frare) & oxary &% @l ¥
Tt gt et Wi agt W@ R
# ) g T8 IR I WY Q1T TRy
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[ ww= fag]
& frear &, wafed & gewrdl
foeft F v v & fag @ 9@ § )
T ATE IT WY AT AR F AT T FTH
ad @ar § 1 = affufat § W
TFT 9 OF FORET oy @ Sy
&, M 7z Tt 7 3T (FAUR), TEN
(Fdw) R fasqa (smEag) @
FTRY TrETET & FFcll & | @ qEAW
# ¥ §9 gErE AT WA 6 @
H AT |EAT E .

AT AT gAE 48 & FF wEiaT
Y =gt I fadiw A @ a1 safeaay
Y ggraar ¥ fafrw srEm enfr
w3 =1fed | frare ¥ A< 9 i
g 99 =TT (FTar S9W) w9y
T & | TN wTEE Suy fawr
91 & W TF HEH AT @, 1Y,
g e g fer s A 1 TG A
W TE F A AT AFHE ATRH
o@ 9 A 99 & §gEer ¥ A
wrfen #fqT 97 9 F FE @
g 1 3§ 7 G5 sefaat w5 s
faz awar §

A B it A F FE TR S

agt IX AR Y sATE—FrveT W
FE oft worr§ o T § ) W F
o9 ¥ d¥d) wreaE & | wlITaR F
ag wH wETRfex Samd o
FTF T & AL FIEE AT WA
\1 gl ggEar § < uE fear
wFar & ) " ggEar faasw 9T wer

¥ gy urer FAIER AT G5 § W

TEY WY wY gz w1 fawr qawI § 0
Jfe feeely a9ds § X a8 W TF
o wiee &, afad 3@t dar fvd @
qrer * @OT ST ¥ Y qFA € |

oI qFEe WX ASTWIE {1
& e A afr wigmi § 1w -
qifcdt ®1 wer, g T gEd $fa-
fadre (gfaard) & o, @ =A@t 9T
T #Y Uw A5 ouriha &Y e §
w1 FFF T srfEEt F wrenfaEr
®r gueaT g &Y AT € |

5 ¥ fafaqy, 3T Ak ey
#gt 9 eqIfaa & Ty §, WitE T@aA-
Fz FTH TIAT FHOIT FT 24 AT Y
£ | o= St w7 st
Y =1, g, faeel, o S gEd
$fafada fAesl, oY Gael ST
T T AT AFE X AT ATHT WK
sagEIE ¥ AN # seifawr #1Y
gREaT gm Hr omAW | F wmwar § F
FOETE AT TF S A qw §, TE
Hfa 7o § a@ I F a9 w@AE o
arffawT &7 T & g aFaT & |

g o= ® Wwe F w@ faw v
SO w341 § M " w3 g fw
At "EET qTH W9 FTH ®1 AT
are sl &7 agrEar @ W I
w7 dfafadw 4 1 1@ worC AW N
FTE FT AT W wTr wor oy Tt
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€ AT @ FH 9%F &, ;A9

Fae &R geardt A o med 9T

qT WF L BV |

[PanDIT THRAKUR Das BHARGAVA in

the Chair]

Shri B. XK. Das (Contai): Mr. Chair-
man, Sir, as we see here, the proposed
Corporation has to function as a
municipal body as well as a trading
body It is intended that it will carry
on and promote trade, business and
industry for assisting the displaced
persons in finding gainful employ-
ment. For this purpose a.large sum
of money has been already placed in
the hands of the Development Board.
As this Corporation is to take the
place of that Board, it will also have
to carry on that responsibility.

We find in clause 18 that the Cor-
poration shall repay the ammount of
capital provided under section 13 and
all loans advanced under section 16
with interest. Therefore, I think the
Corporation will have to function
more as a business concern than as a
municipal body, otherwise it will not
be possible for the Corporation to
carry on its responsibility and ulti-
mately repay such a heavy amount
that has been placed at its disposal.
Hitherto, as has been pointed out al-
ready by several speakers, the lia-
bility of the Development Board has
been very high. We find that the
industrial concerns or the business
concernsg from which some income
will accrue to this Corporation are
not running at a profit If I may
refer to the working of the Power
House, I find that in 1952-53 the In-
come was Rs. 2,57,288 and its ex-
penditure was Rs. 4,74,877. In the
next year, that is in 1953-54 the in-
come was Rs, 2,38,216 and the ex-
penditure was Rs. 6,99,550. I am
quoting these figures from a reply
given by the Minister for Rehabilita-
tion on 27th April, 1955. I have not
got the other figures with me. We
find that the losg incurred in 1952-53
was roughly Rs. 2.17,000, but the loss
was more than double next year when
it came to Rs. 4,61,000. I do not know
what is the exact position now.
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If this Corporation has to function
more as a trading body, which will
be saddled with the responsibility o1
making repayment of the capital plac-
ed at its disposal, I do not know whe-
ther it will be possible for a Corpora-~
tion of this kind to bear that respon-
sibility. I would rather prefer that
this Corporation should have its func-
tions separate. It might, as an ad-
ministrative body looking after the
municipal needs of the Faridabad
settlement, carry on certain kind of
responsibility, But, if it has to be
successful as a trading concern, or
as a body which will itself carry on
trade and business with a view to earn
some profit so that it may be able tt
repay the money placed at its disposal
by the Government, then I think it
should have a whole-time man and
a staff of officers who are specialists in
that line and who will be able to
function in that way.

Here we find that the Chief Execn-
tive Officer is the Administrator and,
probably, that Administrator will be
a man of general administrative ex-
perience. He may not have that busi-
ness experience by which such a Cor-
poration, which will have such a heavy
responsibility, will be able to repay
the money that has already Ybeen
placed at its disposal. I am not sure
what itemg at present will. be consi-
dered as capital expenditure which
the Central Government will treat as
capital provided to the Corporation.
I am not sure what that amount will
be. But I should think that it will
be something like Rs. 4 crores. ‘That
has been the non-recurring expendi-
ture so far and, as stated in clause 18.
all non-recurring expenditure incur-
red by the Central Government and
declared as capital by the Government
will be the responsibility of the Cor-
poration.

The other day, the hon. Minister
said while moving the motion that
further loans would be advanced to
this Corporation during the coming
years. I am not sure what that
amount will be. I we
take that amount to be some-
thing like Rs. 5 crores in total, I do
not think that the Corporation, in the
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[{Shri B. K. Das.]

way it is intended to function in this
Bill, will be able to carry on its
responsibilities. ot course, the
Development Board which has been
functioning for these long years has
4ried its best to do all that is possible
for the refugees. Though the position
may not be completely satisfactory,
still, I should think that in comparison
to other places, Faridabad is doing
better. But it is a difficult matter to
provide shelter, gainful employment,
ete. to the refugees so that they can
be completely rehabilitated. But this
attempt hag been a good one, and
everybody looks to Faridabad for an
example, so that it may be copied
eleswhere also,

From that point of view, the
establishment of this Corporation in
the place of the Board, with statutory

authority, is quite welcome, But my

doubt is that the functions with
which this €orporation is saddled
and the functions which it will
have to carry out will be much
more than its equipment. So, I think
that the Corporation should be manned
in such a way and should have such
powers as will enable it to fulfil the
business side of it.

With these words, I welcome this
Bill.

The Deputy Minister of Rehabilita-
tion (Shri J. K. Bhonsle): Mr.
Chairman, perhaps an impression
might have been created in the minds
of the hon. Members of this august
House by one or two Members who
went to the extent of saying that we
are spending much more on Faridabad
than on other townships. What they
have said is not correct. I would
later on point out that what we are
spending on Faridabad per family. is
much less than what we are spending
in other places So far as the Minis-
try of Rehabilitation is concerned, we
make no discrimination towards the
refugees whether they come from the
North-West Frontier, or from Sind or
from Punjab or from the East. They
are all the same, and iae Government
goes into the question of their rehabili-
tation in a manner that is appropriate,
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According to the particular situation
and according to a particular place,
the expenditure incurred may be a
little more or a little less, but certainly
there is no discrimination whatsoever
so far as the refugees as a whole are
concerned.

Unfortunately, my hon. friend Shri
Gidwani has given rather a wrong
impression to the House saying that
the Government has so far spent Rs.
7 crores. Actually, I must say that
it is not his fault, The wording in
the book which we have issued should
have been corrected. It should read
as follows:

“The Faridabad Development
Board is being given a recurring
grant of about Rs. 28 lakhs per
annum with effect from 1lst Octo-
ber, ‘1952 to meet the expenditure
on municipal services, health,
eduaction, cash doles to the
inmates of the Women’s Home,
infirmary, relief camps, etc., which
may be installed to provide tem-
porary employment for the un-
employed adults of Faridabad”.

It should not have been left blank
after the words “per annum”.

Therefore, I would like to make it
clear, as I said the other day, that so
far, the Government have advanced
a sum of Rs, 872 lakhs only, and the
actual amount advanced as loan to
the Board is Rs. 252 lakhs, The
balance of Rs. 120 lakhs is made up as
follows: Expenditure on technical
institute, Rs. 38.58 lakhs. On that, I
must say that the Government has
lost somewhere in the neighbourhood
of Rs. 20 lakhs, This was also magni-
fied a little. Loans to IC.U. works
out to Rs. 24 lakhs, and out of this
amonut, the Government has lost
roughly Rs. 8 lakhs and not a sum of
Rs. 24 lakhs as was said in the House
earlier, The stock suspense of Rs. 18
lakhs need not be accounted because
this is an amount which is adjusted
and it is in the hands of the adminis-
trator to be spent as a ways and meang
advance for the purchase of construc-
tion material, etc. The establishment
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charges work out to Rs. 14.63 lakhs.
The bonus to the workers come to
Rs. 16.60 lakhs. The amount of
revenue deficit on the Power House
comes to about Rs. 9.95 lakhs. All
this works out to about Rs. 120 lakhs.
There is another amount of Rs. 18
lakhs which we have spent on the
construction of schools, hospitals and
other useful amenities to be provided
in the township. So, in all, the
Government has advanced a sum of
Rs, 234 lakhs to the Faridabad Board.
This is in liquid assets and it will
form part of the pool.

Lala Achint Ram: Have you paid
anything for education?

Shri J. K. Bhonsle: Yes; separately.
It has come to about Rs. 13 lakhs.

Shri Mehr Chand Khanna: We are
doing .it all over.

Shri J. K. Bhonsle: Basic education
1s free everywhere, This amount,
viz., Rs. 252 lakhs, has been spent on
the construction of houses. as I said
the other day, 5.158 houses, 133
shops, 150 nissen huts and other cons-
truction, acquisition, etc., all these
come under this amount of Rs. 252
lakhs.

Shri B, K. Das: Are the Board
responsible for all these? ~

Shri J. K. Bhonsle: Yes.

Now, having given these figures, 1
might also point out another aspect.

Both my hon. frtends, Shri Gidwani

and Lala Achint Ram, brought out
the fact that we are spending much
more on Faridabad than on any other
township.

that,

shri J. K. Bhonsle: 1 am sorry. It
may be Shri Gidwani. At the
moment, im Faridabad, there are
23,000 displaced persons, We have
spent, as 1 have said, Rs. 234 lakhs or,
rather, including the expenditure on
construction of schools and hospitals,
Rs. 252 lakhs. Out of this, Rs. 18
and odd lakhs have to be deducted be-
cause that amount has been spent on
schools, hospitals and office and other

Lala Achint Ram: I have not said,

puildings. So, in all, the total amount
comes to Rs. 234 lakhs and the
figure per family works out to
Rs. 4,680, In some of the other town-
ships, we have, on the average, spent
Rs. 5,500 and Rs. 5,100, So, it is not
correct to say or imagine that Gov-
ernment or thé Ministry of Rehabili-
tation 1s spending much more money
on Faridabad than on other places. I
can give the House one or two more
examples, but unfortunately, we have
not worked out those figures.

The point raised by my hon. friend
Shri Gidwani wag this. So far as
Ulhasnagar is concerned, the Govern-
ment has so far spent over Rs 2
crores; but, we have not taken into
consideration the land value of
Ulhasnagar and the structures which
were already there when we took
over the camp. The area of the town-
ship is 7 square miles....

Shri Gidwani? It has a population
of one lakh.

Shri J. K. Bhonsle: Officially the
population is 90,00. All these things
have been taken into consideration
and it could not be correctly said that
we are spending much more money
on this township and much less money
on the other township. We are prepar-
ed to work out the whole expenditure
and prove to my hon. friend that there
can be no question of any dis-
crimination,

As far as industries are concerned,
we are prepared to spend as much
money as is necessary where the em-
ployment problem is very acute.
There again, there can be no question
of any discrimination. In the case
of Faridabad, it may be pointed out
that there are more industries, but
they were started years ago. Un-
fortunately for Ulhasnagar, there are
very few industrialists who are will-
ing to come forward and set up in-
dustries. From that point of view, I
would like to assure my hon. friend
that if he thinks that Ulhasnagar has
not been taken good care of, we shall
be prepared to do our best, provid-
ed, of course that the industrialists
come forward to set up industries
there,
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{Shri J. K. Bhonsle]

My hon. friend, Lala Achint Ram,
referred to the employment question
in Lajpat Nagar., The whole employ-
ment question is being examined in
our Ministry and in the next Five
Year Plan we are going to spend
Rs. 11:22 crores on industries alone,
having sanctioned schemes costing
nearly Rs. 2'75 crores during the last
five vears. Out of Rs. 12 crores, we
have set aside Rs. 7:5 ecrores for
medium and small-scale industries
and Rs, 8.72 crores for cottage indus-
tries. So far as medium-scale indus-
tries are concerned, our plang are
very extensive. We are going to set
up industries in West Bengal in the
eastern region as well as in Bombay
State, Delhi, Faridabad and in Rajpuras
and other places in Punjab, where
there is very acute unemployment.
We are always willing to accept sug-
gestions from hon. Members to the
effect that if they feel that in certain
places where refugee concentration is
very heavy industries should be set
up, we are prepared to do so.

So far as the question of Lajpat
Nagar goes, I would like to mention
here that I am also very interested
in it. We have earmarked a sum of
Rs. 3.72 crores for cottage industries,
This year, if I remember correctly,
we have already distributed Rs. 100
lakhs to all the States according to
their size for cottage industries. 1
am taking personal interest in this
matter and, as suggested by Pandit
Thakur Das Bhargava, we have
brought Japanese technicians; we are
also proposing to bring the machinery
for bamboo works to be set up in
West Bengal .

[Mr. DEPUTY-SPEAKER in the Chair]

13-45 hrst

Lala Achint Ram also mentioned
that.Jse did not like outsiders being

brought in, As I have already said,
wé will be only more pleased if the

refugees would take up this work
themselves. 1 have already said that
we had lost quite heavily so far as
the co-operatives are concerned in

Faridabad and even now if the dis-
placed persons come forward, there
can be no question of outsiders in
preference to them.

Lala Achint Ram also made & refer-
ence that recovery of the cost of
houses should not be made in four
years. This has already been discuss-
ed in the House and the House passed
that rule. I might say, in passing,
that our compensation scheme is based
on payment of assets in four years
and if we do not recover this amount
mn four years, I am afraid that pay-
ment of compensation will have to be
delayed much longer.

I have already answered Pandit
Bhargava’s plea that we are spending
more than Rs. 5,000 per family in
Faridabad, Actually we are spend-
mg much less than that. The Indian
Co-operatives Union was given Rs. 24
lakhs and he thought that we had
lost the whole lot of money. Actual-
ly the Government have sustained a
loss of Rs. 8 lakhs. He also suggest-
ed that an assurance be given to the
employees that their interests would
be safeguarded. We would like to be
kind to the refugees and we shali con-
sider their case sympathetically, We
will look into the individual cases.
1t might also be understood at the
same time that there is over-employ-
ment, ag my hon. friend Dr. Das sug-
gested. The question of spending
money over the townships has to be
considared viery carefully. From
that point of view, we will go into
each individual case and safeguard
their interests.

' 1t was also pointed out that the
Minister gave an assurance two months
ago that 600 houses would be allotted
to displaced persong there, 1 do not
think it is quite correct. I donot think
the Minister ever gave that assurance.
We are spending Rs. 5.5 lakhs on pro-
viding gainful employment to about
1,500 displaced persons. He suggested
that instead of bringing them here, we
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might introduce the dole gystem.
We are trying to do away with the dole
system. That is a very bad system of
giving employment. I am sure that the
refugees would be very proud in get-
ting wages rather than doles. 1 do not
think we should encourage this system
at all

I have answered Shri Gidwani’s
queries. My hon. friend, Shri Moitra,
made a suggestion that the question
of setting up a corporation in various
townships in Bengal may be consider-
ed. We shall certainly examine this
question carefully in consultation
with the Government of West Bengal.
He hasg also suggested that the annual
report might be placed on the Table
of the House. We have no objection
in doing that; on a suitable occasion,
the reports will be placed on the
Table,

Seth Achal Singh suggested that in-
dustry and trade should be encourag-
ed in other towms of Punjab. We
are quite willing to .examine this
proposal. As I have said, where
there is acute shortage of employment
and very heavy concentration of re-
fugees, Government will certainly en-
courage the setting up of industries
in those areas.

My hon. friend Shri B. K. Das
thought that there was too much loss
in the electricity plant. It is not
quite so. Although we spend Rs. 8
lakhs, somewhere in the neighbour-
hood of Rs. 3.80 lakhs are recovered.
He fears that if the Government is to
lose so much money every now and
then on this plant, it will be difficult
for the Corporation to be self-suffi-
cient. It is not gquite correct in a
way because, now that we are setting
up a number of industries—in all 28
industries are to be set up—all these
industries certainly require electri-
city. We hope to be self-supporting
before the end of the Second Five
Year Plan. - We are already self-
supporting in water supply. As 1
said day before yesterday, we have
made up the deficit of Rs, 30,000.

26 NOVEMBER 1956
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Mr. Deputy-Speaker: The question
is:

“That the Bill to provide for
the establishment and regulation
of a trading Corporation for the
purpose of carrying on and pro-
moting trade and industry in the
town of Faridabad, assisting in
the rehabilitation of displaced per-
sons settled therein and for mat-
ters connected therewith, be taken
into consideration.” .

The motion was adopted.
Clause 2 to 16 were added to the
Bill.

Clause 17— (Vesting of property in
the Corporation)
Amendment made: Page 5, line

26—
add at the end:

“unless the Central Govern-
ment otherwise directs in respect
of any part of such property, as-
sets or funds”.

[Shri J. K. Bhonsle]

Mr. Deputy-Speaker: The guestion

is:

“That clause 17, as amended,
stand part of the Bill.”

The motion was adopted.

Clause 17, as amended, was added to
the Bill.

Classes 18 to 35 and the Schedule
were added to the Bill

Clanse 1— (Short title)
Amendment made:
6_ .
for “1955” substitute “1956".
—I[Shri J. K. Bhonsle]

Mr. Deputy-Speaker: The question
is:

Page 1, line

“That clause 1, as amended,
stand part of the Bill”
The motion was adopted.

.Clause, 1, as amended, was added to
the Bill.
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Enacting Formula
Amendment made:

1—

Page 1, line

for “Sixth Year” substitute “Seventh
Year”.

—[Shri J. K Bhonsle]

Mr. Deputy-Speaker: The question
is:

‘“That the Enacting Formula, as
amended, stand part of the Bill.”

The motion was adopted.

The Enacting Formula, as amended,
was added to the Bill.

The Title was added to the Bill.
Shri J. K. Bhonsle: 1 bég to move:

“That the Bill, as amended, be
passed.”

Mr. Deputy-Speaker: The question
is:

“That the Bill, as amended, be
passed.”

The motion was adopted.

ADMINISTRATION OF EVACUEE
PROPERTY (AMENDMENT) BILL

The Minister of Rehabilitation (Shri
Mehr Chand Khanna): Sir, I beg to
move:

‘“That the Bill further to amend
the Administration of Evacuee
Property Act, 1950, be taken into
consideration.”

The evacuee property law is an
-abnormal law. Its introduction be-
came necessary on account of the
extraordinary situation created as a
result of the Partition. We have
been. anxious that this law should
cease to operate as early as possible.
We have taken a number of steps in
this direction. In 1953, the provisions
relating to intending evacuees were
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repealed and the procedure for con-
firmation of sales under section 40
was simplified. In May 1954, several
important provisions of the evacuee
law were relaxed in the interests of
our Muslim nationals. The law itself
was abrogated by enacting the neces-
sary legislation, in October, 1954. No
person can be declared as evacuee
for any action of his after the abro-
gation of this law, and over two years
have elapsed since.

The Ministry was, however, aot
content even after taking the above
step. It was conscious of the fact
that as long as the proceedings insti-
tuted under the evacuee laws were
pending at various levels in the Custo-
dian’s organisation, the evacuee
parties would remain in a state of
uncertainty and suspense as to the
outcome. To remove this sense of
uncertainty, it was decided that the
pending proceedings should be
brought to an end with the minimum
delay. Early termination of all judi-
cial proceedings would also enable
utilisation ' of these properties which
are finally declared as evacuee for the
payment of compensation to displaced

" persons. We have accordingry been

keeping a close and continuous watch
over the pace of disposal of these
proceedings and have repeatedly
urged on all officers of the Custodian’s
organisation to dispose of pending
cases with a sense of urgency. They
have also been instructed to take a
broad and humanitarian view in
deciding the case and not to be too
narrow or legalistic. Satisfactory
results have been achieved and the
number of pending cases have been
brought down from 90,000 in May,
1955 to about 25,000 at the end of
September, 1956.

On a recent review of the work-
ing of the evacuee property law, we
felt that the time had come when
some of its provisions should be re-
laxed further. After considering the
representations made on behalf of
some Muslim organisations, certain





